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»® IN THE CENTRAL ADMINiSTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD, -

uhjg{’ |  0.A.NO. 232 ef 1992.7 L

Between ‘ . Dated: 17,3,1992,7

.

Gs.Nageswara Rae,. see Applicant v
And

1, Unien ef India represented by the Secretary te theGevernment,
Ministry ef Persennel, Public Grievances & Pensiens, bepartment
eof Persennel and Training, Nerth Bleck, New Delhi,

2, State of A,P, represented by its Chief Secretary te the Gevernment
Secretariat Buildings, Hyderabads ‘

ses ' Respendents,
Counsel fer the Applicant t Sri, M.Pandurangarao. '(/ﬁ
Ceunsel faor the Respendents : Sri, N,Bhaskara Rae, Addl, CGSC. (’ﬂ
‘ ; Sri, D,Panduranga Reddy, Spl, ceunsel
foar AP, State,
CORAM
Hen'ble Mr. R.,Balasubramanian, Administrative Member -
_ Hentble Mr, T.Chandra Sekhar Reddy, Judicial Member,
The Tribunal made the fellewing erder;-

when the cas= was called, Mr, Rama Rae en behalf ef Mr,
M,Panduranga Rao, ceunsel fer the applicant wanted te withdraw the
case since thg&rayer/the applicant had made in the OA had already beem
met by the respendents, We have heard Mr, D,Panduranga Reddy, Specia.
Ceunsel fer the State ef A.P,; en behalf ef the respendents, In view
ef this pesitien, the applicatien is dismissed as withdrawn. There i
‘ne erder as te cests, '

4

Depufy Registrar(Judl.f

Cepy to:=- -

1» Secretary te the Gevernment, Ministry ef Persennel, Public Grievw—
ances & Pensiens, Department oi/ggrsennel and Training, Unien of
India, Nerth Bleck, New Delhi, ¢

2. Chief Secretary to theGeyernment, State ef A,P,, Secretariat
Buildings, Hyderabad, '

3. ©One capy te Sri, M?gandurangarao, advecate, High Ceurt Advecates
Asseciatien, Hyd,.

4, One cepy te Sri, N,Bhaskara Ras, Addl, CGSC, CAT, Hyd fer leﬁﬂq

5, One cepy te Sri, D.,Panduranga Reddy, Spl, ceunsel fer A,P, STatej=

for R2.
6. One spare copys (//
Rsm/~
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL .
HYDERABAL BENCH AT HYDERABAD

+*

THE_HON'BELE MR k Ve -
THE HON'BLE MR.R.BALASUBRAMANIAN:M(A){

, AND

THE HON'BLE MR.T .CHANDRASEKHAR REDDY:
: M(JUDL)

. b
THE—HON-BEE—MFr Gvd~ROY— s MEMBER{(FUYDL—

Y

DATED: /7127/_1-92 ¢
' entrab MV oy

istrativy
Lo pesPAT

2
N — G
R.Aferﬁ%-MvArNAJ\ %8 3 K CH:
| RfﬁYﬁERABAE‘gB -
O.-A.Nc. ?33/’9 - .

T=AsNoT— (W.B.Nes _ )

Adm'*ted and interim directions
issued,

Al lewed

DLEmT
Dismissed as withdrawn té}'
Dismiss®d_for Defdult.

M, A, Orde;;BY ecTed

Ne order as to






